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SHRI K.C.PANT : It s an enthu
slastic suggestion for action.

MR SPEAKER : Now papers to be
Jaid on the Table.

1250 his.
PAPERS LAID ON THE TABLE
ANNUAL REPFORT Of HIRDUSTAN TELE-

MENTERS LD, AND INDIAN THLE-
ORAPH (SEVENTH AMDT.) RULES

. THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA): I
bog to Iny on the Table :—

(1) A copy of the Annmual Report
(Hindl snd Eoaglhl  versioas) of
the Hindustan Teleprinters Limited,
Madras, for the year 1970-71
dlong with the Audiled Accounts
and the comments of the Comp-
troller and Auditor General there-
on under sub-section (I) of
section 619A of the Companies
Act, 1956, [Placed in Library, See
No, LT—1647/72)

© (@ A copy of the Indian Tele-
gtaph (Soventh Amendment)
Rules, 1971 (Hindi and
Bnglish wversions), publivhed
in Notification No. G. 8. R.
1471 in Gazette of India
dated the 9th October, 1974,
uner svb-section (5) of
section 7 of the Indian Tele~
gtaph Act, 1885,

) A statement (Hindl and
EBhglish vemsions) showing
reasons for délay in laying
the above Notification. {Maced
in Library. $ee No, LT
1648/72.]

APRIL 3, 1972
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ANNUAL REPORT OF CENTRAL VEGILANCE
CoMuismoN AND NOTIFICATIONS UNDER
ALL-INDIA, Semvices Act

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : Oa btehalf of Shrf Ram
Niwas Mirdha, I beg to lay on the table—

(0 () A copy of the Annual R¥port
(Hindi and English versions)
of the Central Vigilance Com-
mission for the year 1970-71.

(i) Memorandum (Hindl and
Baglish versions) explaining
the reasons for non-accep-
tance by Government of the
Commission’s advice In
certain cases mentioned in the
above Report. [Placed in
Library. See No. LT—
1649/72)

(2) (8) A copy each of the following
otifications Hindi and English
versibns) under sub-section (2) of
section 3 of the All India Services
Act, 1951 :—

(1) The Indian Forest Servico
(Fixation of Cadre Strength)
Amendment Regulations,
1972, published in Notifica-
tion No. G.S.R. 45E) in
Gazette of Indian dated the
20th January, 1972,

(i) The Indian Forest Service
(Pay) Amendment Rules,
1972, published in Notifica-
tion No. G. S.R. 46@E) in
Gazette of India dated the
20th Yanuary, 1972.

(ili) G.S.R. 47(B) vpublished in
Gagette of Indin dated the
20th Janvary, 1972 consti-
tuting for the States of Assam
aid Meghalaye a joint cadre
of the Indian Forest Service,

) GS.R. 48(E) publishad in

Gazette of Indis datod the

January, 1972 constitu-

ting for theStates of Mainpur
and Tripura 'a joint ¢
of the Indisn Forest Servi
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(v) The 3Indisn Foreat Service
(Cadro) Amendment Rules,
1972, published in Notifica-
tion No. G.SR. 315 in
Gazette of India dated the
18th Mazch, 1972,

() A statement (Hindi and English
versions) showing reasons for
delay in laying the Notifications
mentioned at (i) to (iv) above,
(Placed in Library See. No. LT—
1650/72.1

NORTH-EASTERN ARBAS REORGANISATION
(REMOVAL OF DIFrICULTIES) ORDER
No. 1, Borper SscuriTy Force
Leave RuLes Anp NOTIFICA.
TIONS UNDER INTER-STATE
CorroraTIONS ACT

SHRI K. C. PANT : I1beg to lay on
the Table—

(1) A copy of the North-Eastern Areas
Reorganisation (Removal of Diffi-
culties) Order No. 1 (Hindi and
English versions) published in
Notification No. S.0. 216(E) in
Gazette of India dated the 2ist
March, 1972, under sub-section
(2) of section 87 of the North-
Eastern Areas (Reorganisation)
Act, 1971, [Placed in Library.
See No, LT—1651/72.]

i) A copy of the Border Secwrity
Force Leave Rules, 1971 (Hindi
and English versions) published in

No. GS.R. 1313 In
QGazotte of India dited the 1ith
September, 1971, uader sub-section
3) of section 141 of the Border
Security Force Act, 1968.

@

(iD A statement showing reasons
for delay in laying the abowe
Notification. [Placed in Library.
See No, LT—1652/72.]

A ocopy each of the following Noti-
fications (Hindi and English
versions) under sub-section (5) of
section 4 of the Inter-Stass Cor-
porations Act, 1957+

() The Administrator-General,
Puttiab (Reorpanisation)

@)

Papers, Paid CHAITRA 16, 1894 (SAKA)  Massage From R.S.

122

Order, 1972, published in
Notification No. S, O. 223(B)
in Gazétte of 1adia dated
the 22nd March, 1972,

(i) The Official Trustess, Punjab
(Reorganisation) Order, 1972,
published I  Notification
No. 8. 0. 22%B) in Qazette
of India dated the 22nd
March, 1972, [Placed in
Library. Se¢ No. LT—
16331721

Kerossne (FrxaTion Or Criimee PRices)
AMDY, ORDER

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHR1 DALBIR SINGH) :
1 beg to lay on the Table a copy of the
Kerosene (Fixation of
Amendment Order 1972 (Hindi and English
versions) published in  Notification No.
G.8.R. 195(E) in Gazette of India dated the
17th March, 1972, under sub-seetion ©
of section 3 of the Essential Commodities

Act, 1955. [Placed in Library. See No.
LT—1654/72.}
12.57 hes.

MASSAGE FROM RAJYA SABHA

SECRETARY: Sir I kave to report the
following roessages received from the Séc-
retary of Rajya Sebba:—

(i) T am directed to inform the Lok
Sabha that the Rajya Sabha, at iis
Sitting heid on the 3rd April, 1972
has passed the enclosed motion
teficring the Homeeopathy Central
Cauncit Bill, 1971 to a Joint
Committee of the Houses and to
request that the concurrence of the
Lok Sablia in the said motion and
the names of the Members of the
Lok Sabha to be appointed to the
said Joint Committes may be comm-
unicated to this House,

Motion

“*That the Bill to provide for the constl-
tution of 8 Central Council of Homoeopathy
and the maintenance of 8 Central Register
of Homoeopathy and for matters connects
ed therewith be referred to a joint Commi-
ttce of the Houses consistiag of 45 members;

15 mcabors fsom shds House, oamely:



